IN THE CENTRAL ADNINISTRATIVE TRIBUNAL
PRINCIPAL BENCH & N&w DELHI

JeA. No.1484 of 1993 S;:

Date of pecision: 3rd February, 1994

Hon'ble Shri 3 Pa Sharma,ﬂembar(J)
Hon'ble Shri Be Ko singh, Member (A/

shri Sukha

5/o Shri Ravi

R/o G=11, Railway Colony

Mesrut Cantte. Meerut-. ve. Applicant

By AdvocataJShzi 5. S. Tewari
us.

1. Union of India, through
General Manager
Northern Rai luway
Baroda House
NEW DELHI

2. D.S+Eo(1)s NDLS

in DRM's Office
New Delhi Railway Station
NEW DELHI

3. Divisional Enginser
Northern Railuay
Meq:ut Cantte.
MEERUT ..« Respondents

By Advocate shri Be Ko Aggarwal

g R D _E R(Oral)
HDn'bla Shri J. Pe Shgrma.l‘l‘J)

The applicant is aggrieved by the order passed
by the respondents NO+2 on 2645.1993 by which the
applicant has been or dered to suyrrender . .the.post of

Moulder immediately and reverted to his original post

of Gangman/Khalasi.

2. i
The applicant has prayed for grant of following

- raliefs:

a) Set aside and quash the order of surrender
of post @y respondent NOeZ;
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b) Direct the respondents to accommodate the
applicant in any equivalent post carrying
the same pay scale;

c) Protect the seniority of the agpplicant
vis=a=-vis his juniors;

d) Direct the respondents not to revert the
applicant;

@) Pass any other order/s as may De deemed
just and proper in the facts of the case;
and’

f) Awafd costs.

Jeo A notice was issued to the respondents who

opposed the grant of relief prayed for and stated

that the applicant was uorking in Delhi Division

on an rk Chargedpost of Moulder. There is no

post iof Moulders in Workshops in the Engineering
Deparpment of Railway. Since 158U onwards, the
welding of joints was being done with moglds fabricated
at site. Due to technical reasons and because moulds
e available in the market, the spstem of fabrication
of moulds at sitejy has: been diecqntinubd warranting
the abolition of such posts? It is Purther stated that

no junior to the applicant has bDeen retained.

Ho The learned counsel for tne applicant during

the course of hearing has filed a copy of the letter

dated 4th August, 1993 passad by the D.S.E., N&w Delhi
stated

on which the order/that the applicant along with

other Moulders/looters who had been reverteg shall

be reposted,

&L. Contdesed



-3- /H7

& The learned counsel for the respondents,

Shri B. K. Aggarwal houwever shaueﬁ his ignorance
of the aforesaid letter an 4th August, 1993,

The aforesaid letter has been filed by the learned
éounsel for the applicant which has to be taken as
genuine and in other two connecting cases disposed
of to-day in 0.A. 1424/93 and 1425/93, the same
letter has been relied upon and the genuineness of
the latter has not been ;hallengad by the learned
coudsel for the respondents during the course of
hearing in those cases. Thus, the contention aof
the learned cnunsel‘for the respondents, cannot be

acceptedcin this regard.

6. In view of the above facts and circumstances,
we find that the present application has become
infructuous and is dismissed accordingly, leaving

the partiss to bear their own costs.

/ e
\B. 3ingh) (J. P. Sharma)
m:g?ﬂ%) Member (J)
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